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from a notionalised bank intends to lend a
part of the borrowal to an associated concern,
the sanction to the borrower will be
suitably reduced and the associated concern
will be expected to approach a bank on its
own with an application for financial accom-
modation which the bank will consider
on its merits. In regard to advances against
shares in particular the Reserve Bank has
issued instructions to commercial banks that
they should scrutinise carefully the purpose for
which the advance is sought and should ensure
that the advance is not being used for specu-
lating purposes or for enabling the borrower
to acquire or retain a controlling interest in
the company. The banks have also been
advised that advances against shares to com-
panies should be scrutinised carefully to see
that such advances are not uded for making or
retaining  intercorporate  investments. The
Reserve Bank has also recently prohibited the
nationalised banks from giving wnthout its
approval advances agai shares

Rs. 5 lakhs in the case of any single borrower
Further measures that may be necessary will
be devised in consultation with the Reserve
Bank in order to ensure that inter-corporate
lending and investment of funds drawn from
these banks is checked effectively.

Geological Survey of North Bihar

8431. SHRI SHIVA CHANDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
‘be pleased to state :

(a) whether Government have recently
made any geological survey of North Bihar ;

(b) if so, when and the details there-
of ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) Yes, Sir.

(b) Groundwater investigations have been
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Darbhanga. Preliminary studies of the artesian
belt in Muzaffarpur and Darbhanga were
also conducted which indicated immense
possibilities of groundwater development in
the areas not covered by the Kosi and Gandak
projects; An artesian belt in Darbhanga and
Muzaffarpur has also been located.

Oil and Natural Gas Commission conducted
drilling neer Raxaul in Champaran district
in connection with their oil exploration pro-
gramme.

(c) Does not arise.

Loans Ad d by Industrial -Credit
and I Corporation to Hand-
loom Industrics in Maharash

8433. SHRI N. R. DEOGHARE : Will
the Minister of FINANCE be pleased to state :

(a) the amount of loans advanced by the
Industrial Credit and Investment Corporation
of India Ltd. to various Handloon Industries
in Maharashtra ;

(b) the names of handloom societies/indi-
viduals who received the loan with amount
of loans ; and

(c) if not given, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (c). The Industrial Credit
and Investment Corporation of India Limited
has not so far received any application’ for
financial assistance from the handloom
industry in Maharashtra and has not advanced
any loans to this industry in that State.

Resumption of Oil Exploration Works
in West Bengal
8434. SHRI SAMAR GUHA : Will the

Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that his Ministry
ly d that further oil exploration

conducted in parts of Purnea, Sah Muzaf-
farpur, Champ , Saran, Mongh and

works will be started in West Bengal ;
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(b) if so0, when and where such works will
be started ;

(c) whether such works will be undertaken
by the Indian experts or in collaboration with
foreign companies experts ; and

{d) if so, the names of the foreign company
or companies and the terms of contract with
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES ANDMETALS (SHRI
D. R. CHANAN) : (a) to (c). The work of oil
exploration in West Bengal, comprising of
seismic serveys, is already in progress in Rana-
ghat area, Baruipur area, West of Bodra, and
in an area near Diamond Harbour.

The work is being carried out by the Oil
and Natural Gas C ission’s Indian p
nel and not by any foreign company.

(d) Does arise,

Report of Expert Team on Setting up of
Coal-Based Fertilizer Plants

8435. SHRI R. BARUA: Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased
to state :

(a) whether the expert team which recently
visited Soviet Union in conpection with the
setting up of coal-based fertilizer plants has
submitted its report ; and

(b) if so, the board conclusions about the
availability of requisite equipments ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) The Report has indicated the availabi-
lity from the Soviet Union of certain types of
pumps, Comp y i ts and elec-
trical equipment covering a comparatively
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limited portion of the total requirements of
the coal based fertilizer plants.

¥im arw st fafe § ¥ Al
a1 g fawre & fad faeiw agraan

8436. &t JaTraathew : FaT TR
aat afcare frdterw sl frsrfor, s
aq d fagvm oo 9g ITWE T oF9r
Far f :

(%) Tt anda aar qew faww
Aearei # g FIA ¥ oS Faw
arary et fafa & & fado agmman
fay a3 & fay @vwT & fawusia
#IT

(&) /vt dwadiy g § fafiysy
et #§ AET ArwAve o3 fradr ofir @9
F FT FFC AT faqre & AT 3w
g § USTATT VT v g ?

wreer aq of@e fraew Wi
frwiiw, s @ amda fawww W
(R ¥ ¥ wm): (v) o (w).
amaa fafe & fadfrr azrgar & fordr
fafwra wdl § arefeas ofgiaanst &
AT 150 gET qied ga § 1 aravw
wYe are fasm faw fam, o 25 adq,
1970 & gwearfa & 497 &, T qfc-
At & qa9 A wgEET ¥ fay
IqwEE grr, @Y 99 9ot F oy wl-
au & g8q g1, fem AT afasanst
agraar & fa¥ g awl 1 ;afg §
T 200 3% w0y F1 fafy owfrg
FW 1 @A T | 79 feafs ¥ ag
Fgar f& wsgaw g7 f5a wwre fear
ST, §9T AT & 197 s aal ¥ gwda
fafaai &t fafesr wsal gro @ s o
T F @&y 9 frdT 53 )
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Suspension of N. D. M. C. Budget

8437. SHRI YASHPAL SINGH :
SHRI DEVINDER SINGH :
GARCHA
SHRI ONKAR LAL BERWA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether the Lt. Governor of Delhi has
suspended the New Delhi Municipal Committee

budget for 1970-71 ;

(b) if so, whether an inquiry has been made
to find out the causes for the same ; and

(c) what steps are being taken to see that
salaries of the staff are disbursed in time ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) A direction was issued
by the Lt. Governor of Delhi on the 3rd
April, 1970 asking the New Delhi Municipal
C ittee not to impl the budget or any
portion of it without proper sanction having
been obtained from him as required under rule
11-8 of the Municipal Account Code as appli-
cable to the New Delhi Municipal Committee.

(b) The New Delhi Municipal Committec,
while adopting its budget for 1970-71, on
30.3.1970 had decided to P | of
Higher Secondary classes in its schools from
payment of tuition fees. Since a similar pro-
posal of the Delhi Administration had not
been approved by the Government of India, it
was felt by the Lt. Governor that the decision
of the New Delhi Municipal Committee was a
major departure from policy. In order that
the New Delhi Municipal Committee may not
implement its decision, the direction was
issued.

(c) It was soon after made clear that the
direction was only in respect of above exemp-
tion. The Delhi Administration and the New
Delhi Municipal Committee have intimated
that there was no dislocation in the normal
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working of the Committee and the staff was
not put to any difficulty. The Budget proposals
of the Committee have also since been sanc-
tioned on 21.4.70.

fond dw o ghom & wmiwew &
R ¥ suwfe ge A § sHsa
T &t famfed

8438. =t Wiy waw: Far faw
HAT Ig TAH F FIT F4Y FF :

(%) sraga= & f5 food a5 1w
gfogar & srawer ¥ quit 5@ § grw
# warafas gare a@m ¥ Fidwrd aw
# famfid m@ ad qTH N wreF
g 4 ; s

(@) afz zt, @ svgw fawfest
F1 g @id @ E AR 97 fawfod
Ft frarfrae & awrw § feaer wafa
gte?

faw sama ¥ Twow AN (s mo
Wo ¥R) : (%) ar (@). warafaw
g q@w A, wdm fad dF F
w4 @ oeqad 7§ fay o agar
g ¥ 1968 ¥ gdtywifes w7 ¥ agw
frar qr1 =t W@ ¥ wwe, 1969 §
Fravr w g i Jw w7 & 91
g 7 3§ fuqid 9T e s &
T FET F qrw §g garw famrud
A% 4 fxa¥ 9t 90 d=rET € swEar
FW § FArg gara W wifwa § ) gad
oF geqia fagla & fod faq € soaeqr
wm qar gaw, fod 45 afgs of
F5f F geeg # awiwEl ST gwEA,
fasdiqor agn g FLA | AT F
¥ gwrE WA, 1970 F w17 g ¥ A%
gL AAT frod §5 & quasd W
qrfaae st @t





